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SHRI ASOKA MEHTA: All these matters,
I am sure, will be gone into by the Joint Select
Committee. The list is very large and very
complex and that ia why a Joint Select Com-
mittee has been proposed so that it can
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resolves that the following Members of the
Rajya Sabha be nominated to serve 011 the
said Joint Committee:

Shri Neki Ram

Shri Dayaldas Kurre

Shri K. 8. Cliavda

Shri D. Sanjivayya

Shri Sheel Bhadra Yajee
Shri E. M. Sangma

Shrimati Phulrenu Guha

Shr Lokmath MisV.v

Shri Yella Reddy

Shri B. D. Kh >baragade and
Shri Sundar Singh Bhandari."

The motion was adopted.

THE DISPLACED PERSONS (COM-
PENSATION AND REHABIL1
TATION) AMENDMENT BILL, 1968

THE DEPUTY MINISTER IN THE

consider these matters fully and very| MINISTRY OF LABOUR, EMPLOYMENT
carefully. AND REHABILITATION (SHRI D.R.

THE DEPUTY CHAIRMAN : The
question is :

"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do jo n in the Joint Committee

CHAVAN): | beg to move:

"That the Bill further to amend the
Displaced Persons (Compensation and
Rehabilitation) Act, 1951, as passed by the
Lok Sabha be taken into consideration."”

Madam, it is not the intention to introduce

of the Houses on the Bill to provide for the | any change of substance or procedure in the
inclusion in, and the exclusion from, that | law governing payment of compensation to

lists of Scheduled Castes and Scheduled | d

isplaced persons. The Bill merely seeks to

Tribes, of certain castes and tribes, for the | validate the action that has already been,
readjustment of representation, and re-| taken, in order to bring the position in line
delimitation of Parliamentary and assembly | with the judicial pronouncement made by the
constituencies in so far as such| Punjab High Court some time ago in May,

readjustment and re-delimitation are| 1
necessitated by such inclusion or exclusion
and for matters connected therewith and

9'5 in a writ petition.
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The proposed legislation governs the cases
of those displaced persons whose properties
were subje t to mortgage in favour of residents
in West Pakistan. While determining the
amount of compensation due to such displaced
persons in respect of the immovable properties
left by them in West Pakistan, deductions were
made corresponding to the mortgage charge on
these properties. This was done in accordance
with the decision taken in the meeting of the
Joint Rehabilitation Board (consisting of
representatives of the Governments of East
Punjab and PEPSU States an d the Government
of In 'ia). That conference was held at Simla in
May 1952. Apparently it was not considered
necessary at that time to make a specific provi-
sion in this regard in the Displaced Persons
(Compensation and Rehabilitation) Act, 1954,
the position having been regulated by the issue
of executive instructions only. The Punjab
High Court's judgement has made it necessary,
however to make good that omission.

I might add here that provision for the
purpose for making deduction on account of
the mortgage charge on properties, already
exists in the Act where both the mortgager and
the mortgage? had come over to India as dis-
placed persons, vide Section 7 of the
Displaced  Persons  Compensation  and
Rehabilitation Act, 1954 read with Section
16(3) of the Displaced Persons (Debts
Adjustment) Act, 1951. Under the latter
section the debt of the mortgager displaced
persons, as due to the mortgage® displaced
person has to be reduced in the same
proportion as the compensation payable in
respect of the property bears to the value of
the verified claim in respect of that property,
and the amount of debt thus arrived at is
deducted from the com-

(RAJYA SABHA ]

Rehabilitation) 6938

Amendment Bill. 1968

pensation due to the mortgager. The same ha.s
in actual practice been followed in the cases
which are now sought to be regularised by the
pioposed legislation. Where the property
allotted in In‘ia to the rnort-fei displaced
person is agricultural land, he is allowed an
option either to retain the property on his
paying in cash the amount of debt so
deductable, or to surrender the portion of the
property of a value equivalent to the amount of
such deduction. On failure of payment of such
amount it is proposed to make the amount
recoverable in the same manner as arrears of
land revenue.

In the erstwhile State of Punjab, about
23,500 cases of. displaced persons whose lands
were mortgaged with the resident in West
Pakistan were decided on the basis of
executive directions. Land worth about Rs. 35
lakhs is estimated to have been redeemed by
the mortgagers, while an area worth about Rs.
40 lakhs has been retrieved for non-payment of
the mortgage debt. On a rough basis it is felt
that if the propose 1 legislation is not
undertaken, Government may be faced with
claims involving refund of about Rs. 1 crore,
besides the re-opening of the numerous cases
finalised in the past. Under these
circumstances, it has become necessary to
amend the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, to provide for
deduction from the compensation payable to
the displaced persons on account of the
mortgage charge, and to give retrospective
effect to the provision.

Madam, | move the Bill for consideration
of the House.

The question was proposed. 4
P.M.

SHRI LOKANATH MISRA (Orissa):
Madam Deputy Chairman, the Government of
India has become wise
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after twenty years of the refugee problem.
Crores of rupees have been paid in the shape
of compensation, and the mover of the Bill
said that in Punjab alone about 25,000 people
are involved. It is a cjlossal task now, this that
tbe Govvirnmmt of ind \ would go to recover
from about 25,000 families.

SHRI D. R. CHAVAN : Madam, | believe
that the hon. Member has not understood the
spe ch. It is not a question of recovering
anything from anybody.

SHRI LOKANATH MISRA: No no,
Madam, if he does not recover, how woidd
they pay, the money they received from some
people in Pakistan to whom their property had
been mortgaged? That I don't understand. You
must explain that also. Otherwise | shall be
proceeding on wrong assumptions.

THE LEADER OP THE HOUSE (SHRI
JAISUKHLAL HATHI) : Yes, | will explain.
The position is this. Supposing a man had a
property worth Rs. 20,000 in Pakistan. He
mortgaged that property with someone there
and received, say, Rs. 10,000 on the basis of
that property mortgaged. Then he cam' here.
Now the valuation of this property is Rs.
20,000. The Government should give Rs.
20,000 or, in the other case, Rs. 10,000 less
than Rs. 20,000, because he has already
received Rs. 10,000 in cash on that property
mortgaged. Now that is what had been done.
But the H-.gh Court svd, "Ni, you must give
all the Rs. 20,000 without deducting Rs.
10,000." Now, if that were to be so we have to
give all this money. That is the only point. So
here what we are meaning is that, if he has
received some money in cash on hie property
which was mortgaged, then he is given
compensation according to the value of his
property imnus the cash which he has received
already. That is the only thing.

[ 28 MAR. 1968 ]

Rehabilitation)

Amendment Bill, 1968

SHRI LOKANATH MISRA : But what the
Bill provides here is that, if anybody has taken
money there by mortgaging his property in
Pakistan, and lias received a compensation in
India, then the money that has been paid extra
would be recoverable from the person as arrear
of land revenue. That is what lie read out, the
provision is that. So, if you have made extra
payments of compensation then, now you
would be filing suits against those persons
who have received the money, to recover it
from them as arrears of land revenue. That is
the point. If you have made any wrong
payments to them, now you would be putting
them into trouble. Is that not the provision?
(Interruptions.)
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SHRI JAISUKHLAL HATHI: Let him go
on.

SHRI LOKANATH MISRA: Before
payments were made, if you kn w that
somebody had mortgaged his property or,
before payments were made if yon had taken
an undertaking from him that no property of
his had been mortgaged in Pakistan and he had
received no money against any property of his
in Pakistan, then only you should have pail
him fully the compensation due. Not having
taken such a step, not having taken such an un-
dertaking then, and having paid the full
compensation here in India when, as a matter
of fact, he had received some money against
the mortgage, you have done something
wrong. Now for having done something
wrong, by the Government of India,, if you
now want to penalise the recipients of money,
it does not look well, after twenty years. If
there was such a lapse on your part, you
should have brought in the Bill much earlier,
not now after twenty years. Now, only because
the time bar of three yean has probably come
into being, therefore you want to
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reinstate your claim by bringing in |

such a legiglation, 1 am afraid it is not
the right way thai the Government of
India should proceed.

SHRI KRISHAN KANT (Haryana):
Madam Deputy Chairman, I would not
like to speak very much on the Bill but
1 woull like to bring to the notice of
the hon. Deputy Minister some of the
problems of refugeesin Delhi, which are
lving not completely solved for a
number of years now,

There are three major problems.
One is the problem of the Gur Mandi
refugees. A second is the problem of the
Kingsway Camp refugees, and a third
is the problem of refugees of the Kamla
Nagar and Lajpatrai markets and all
that. 1 very well know that the hon,
Deputy Minister has been taking great
pains. He has visited those places and
tried to solve the problems, but 1
would like to bring to his kind wotice
the present position regarding all these.

You would remember, Madam, that
in 1954 a scheme was drawn up by the
Government of India for settling the
displaced persons who were living in
slum areas, and accordingly the
scheme was made for the Gur Mandi
area also and 136 tenements were
made. But some of them were still
narehabilitated. So in 1962 the
Government of India provided the Cor-
poration about 16 lakhs of rupees for
constructing tenements. And  those

ple were shifted to various other

colonies like Motinagar, Karampura,.

to all those places. The work started
on 93 quarters but for 77 quarters the
work could not start because a stay
order had been taken from the High
Court. But what happened? 1t is a very
sad story. The work, according to the
schedule of the Government of India,
was to be completed by 31st March
1964. But, as a matter of fact, the Cor-
poration gave the contract for the work
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only on the 2nd of February, 1964, So
for two years the work was lving dor-
mant, may be because of political imp-
lications or other things iu the Corpo-
ration, and I think it would have been
better if the work had not been given
to the Corporation and entrusted to the
CP.W.D., in which case the Govern-
ment of India could easily have got
them rehabilitated in time. Since then,
even from the 2nd February, 1964, the
work has not been proceeding non-
stop. Work started on some quarters;
it went up to the roof in some places,
and then the work  again stopped.
1 think the Minister went to that place
and pulled up the officials. So they
started the work again. But again it
stopped, Because some conflict is
going on with the contractor abont
rates and other things, the work has
again stopped. The hon. Minister  was
kind enough to tell me that he was pre-
pared to intervene and do something
i the matter; 1 would like that he
pulls up the Corporation and the Cor-
poration people, so that the work goes
on and is completed in time, and also
those hutments, those tenements, which
are complete up to the roof and yet,
incomplete because of certain little
work that remains to be done in them,
are complete in all particulars and ure
made available for purposes of rehabi-
litation, and that he also moves the
High Court so that quick action is
taken, so that the case is heard quickly
and then the decision taken so that
the other 77 tenements could also be
bualt up.

I would like to bring to his kind
notice another problem, the problem
of the Kingsway Camp refugees. Before
I go to the problem of the Kingsway
Camp I wonld like to refer again of
Gur Mandi because, after rehabili-
tating the people in Gur Mandi, there
will still be left some among them who
cammot get honsod there,
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SHRI KRISHAN KANT : It is there, for the
last ten years. So what happened? The
Government of India, in this House and the
other House, had promised that the other
people also would be rehabilitated in Nimri
village. But last time the hon. Minister said
that in Nimri village the Corporation
employees had been given those houses. So he
said that he was taking up the matter with the
Corporation so tliat something was done to
give them some alternative accommodation. |
do not know whether he has been able to
persuade the Corporation to do something in
this matter, or not. If not, | would suggest that
the Covernment of India may take it upon
itself to build those houses in the colony, and
also build for those who have not yet been
boused.

Secondly | would like to say about
the Kamla Nagar refugees also. They are

living in slums for the last twenty
years. | would like to request that he
looks into  this  problem  quickly,
that the slums are eleared, and the
plots which are theic are given to
tinue, or see that the Covernment on

its own takes up bo build these colcfl
and give the hon hem on hire-
purchase system, or something like that, so
that they do not live in unhealthy
conditions any m

The third problem with rgard to the r fag es
n Delhi is about the refugees in Kamla Nagar
Market and Lajpat rai Market. Those people
haVe been living in those markets and staying
there but not as owners. In other markets we
have given ownership rights, ownership rights
to the shopkeepers, but somehow or other
some problems are continuing and the
Lajpatrai Market people also are facing the
same problem and because of that some
inspectors

Rehabilitation)
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go there and trouble them. | woul 1 like him
to see to it that this very important problem of
th' se markets and the shopkeep rs is also
handled quickly and solved in an amicabl.'
manner, so that they also get proprietary
rights and feel the sense of ownership of
them, and there, is no insecurity for thorn.

Thank fan.

SIU!T M. FURKAYASTUA (Assam):
Madam Deputy Chairman, | vise to support
the Hill. While welcoming the provisions of
the Bill | would like to invite the attention
of the Covernment of India to the sad plight of
more than eighty lakhs of refugees who have
migrated to India and have been migrating
since 1947. While provisions have been made
for paying compensation for the property left
behind in West Pakistan by the refugees who
migrated into India from West Pakistan, | fail
to understand why similar provision is not
made applicable in the case of refugees who
have come from East Pakistan. Refugees are
refugees and there should not be any discri-
mination between those coming from the West
and those coming from the East.

SHR] S1IEEL lillIADKA YAJEE (Bihar) :
That is because of the Nehru | Aa qua t Pact.
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SH ID M. PURKAYASTHA: Then that
pact should be annulled. I would request the
Government of India to consider the plight of
the East Pakistan refugees. Lei (hem come
forward with a Bill for making arrangements
for paying compensation to the refugees who
have come from East Pakistan.

In this connection 1 would also like to draw
the attention of the hon. Minister to the plight
of the refugees who have come to Assam and
who ar, trying to be settled there. More tha”
five lakh refugees came to Assam froy,
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[Shri M. Ptttkayastha] 1947 to 1959 and
on the 31st of March, ] 959 the
Rehabilitation Department of tlie
Government of Assam was wound up. At the
time of the winding up of the Rehabilitation
Department the Chief Minister of Assam
assured the refugees who were still tliere and
who were not yet settled, that the residuary-
problems that still remained there would be
solved by the Government of Assam and
proper attention would be paid to them. | am
sorry lo say th t since then nothing has been
done. Again in the beginning of 1964 a very
large number of refugees have entered
Assam and many are still in camps. The
Government of India has spent more than a
crore on doles lor the refugees living in
camps. After the formation of the United
Front Government in West Bengal, the
Government of West Bengal pleaded with
the Government of India and they have now
formed a Review Committee for enquiring
into the residuary problems of the refugees
who have remained in West Bengal. The
Committee is under the chairmanship of Shri
N.C. Chatterjee, M.P. We desire that a
similar Review Committee ought to be
formed for Assam also and it should be
entrusted with the task of examining the
residuary problems of refugees remaining in
Assam.

In this connection | would like to invite the
attention of the hon. Minister to the plight of
the refugees who were to be settled in 38 tea
gardens of Cachar district. The Government
of India drew up a scheme to rehabilitate
some 3,000 families on these tea garden lands.
But that programme still remains unfulfilled
because the owners of those tea gardens
refused to give ownership of the land to the
refugees and according to the provisions loans
can be given to refugees j only if they can
show that they are the owners of the laud. But
because of the |
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refusal of the ITA the whole scheme involving
Rs. 26 lakhs has not yet been implemented.
The Government of India set up an enquiry
committee to enquire into the case of these
refugees. The report of that committee is not
yet published. 1 would urge upon the
Government to make arrangements as early as
possible to publish the report of this
committee. That committee must have studied
the problems of the refugees in Assam. |
submit that the expenditure of huge sums of
money on the refugees living in the camps
should be stopped and these people should be
properly rehabilitated in Assam or outside
Assam so that this man power may be utilised
for the development of the whole of our coun-
try. Refugees who had remained in camps for
more than four years have tried to the best of
their ability to re-habiUtate themselves. They
have rehabilitated themselves on the surplus
lands of tlie tea gardens. This they have done
without proper authority and they have also
cultivated large areas of land in the Cachar
District. | may also point out that the
Procurement Department of the Government
has procured rice from these people who had
cultivated those lands in an unauthorised
manner, flow ever, attempts are now being
made for evicting them from those lands. |
would earnestly request the Government to
take early steps to stop this pioposed eviction
and this land and land wiliich is lying wasto
and which is not being cultivated should be
allotted to refugees so that these people can
utilise the land for growing rice and also for
growing vegetable and other things which
some of them are doing even now. Tiiank
yon.
oq1 WITHWE OTEr WA
fecdt smoim warem, &% o fwaw w1
AT FIEd A AT A O AN
FET OZ o+ vw oamw 47 fw g4
arfdear & oo Fewrslt feepr
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T AT T G 1 3| 2 I
gun wEwrs w1 Age-famaa
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QaT I A W AT IART AT
T AT A1 48 A % A8 qwA # wWiw
IYTH S AW FE T HE E
g 4471 71 2, 9 fw qfvwslt ofeaa
A AW W g ar faaer s
AAE #E 2 IwE wArtaw gwtaan
frar @ 2 0w g qewmed
A 7 g7 5w o= A are
w7 e @ qaf e & A e
o oy | A A1 afedy offear §
A i i § wv gl e
¥ A0 A AT A4 F, qZ A 9
AT §1 WAT 2, AFT TAF ATI—AT
Tt At femn &, ot foe
2 fr g aF7 faadr o Wt A
TEATT AT R, A0 U A w L AT A
awal ¢ v mifism m@aae £ s
iy Sy =T A o T 7
#% 24 fagar v 2 oy 2me 2 oA
W1 ¥F & W 5 Ay 77 F W 7 A9
7% F AT AT ¥E E, IET 7 97 grE
T O9H W 4 9 2 A1 3% 3
W T A E AT wEw F e
¥ S@ &q0w I gw A1 wEm A
Fersfisn &1 7 1 2 Wi o, 99
Wi F wry A, fer fafer G A
AR A 4E A Wife wew § fF
fom 997 & 19 727 29 5w, T
# A5 AT AFA, ARCA AFT AT 4949 2,
A st fa=r F adr a awd F
A FEHIT T AT AT A 2, 41 6T
FATAT | AR TEAT T & 25
AT T TR AT ARFEET G AT 47
2 oA mfses e A

T E A7 AT | g AvAr | ar T |
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Tt 2 1 A AW Ag @E AL, AT
A ¥ | gafaw FgefamsT @ v
gq aare frar s arfee gt
At arffear & Fovgsrar o, aroomt
aré ud, A e avg ® e
aifeeAE F AR w2 3 AR A
sprifaa faemr fgm, sfagfa fasdr
Tifzn | THF AMG-HIT ZHTA TF W
ag it 2 1w feaar swifrar oo
2w fzegean 7 ey aga A yfw 2, s
fr G4 it far% fpar 27w @19 o
fr 3, st & e o & f6 w16
TTATT AT TET W 0 7T 2 At
B AU $2A9A T HL AT & A
aw i oz e A ¥ fa
AT ATAT AT & FAW A T FATEY
A FrFrofe ° APNAL °, AW A,
aram 1 fafyr femr &, dran fomr W,
wArgT w1 1 2 fagrd W g ofon 2
9, AEN At ®, 79 W0E I
T4 T | AT FE FAH T qZEAr
i, gt sl ffaw & @
¥ fam, qura % fav, #97 4 A &
Ty ATE £ 7 AT 8 AAT B
1 AFFT T ATTRT TeT AT 2 |
T AT WA FTA £ | AT AW
7 w1 = fadramtan F1 TEE W @
2 7z 7Art fav agA =AATE 2 ) A
iz fa gw wme fagas #r aad
71  afva w3 a7 A oy 2 fw
AzE-frEa G w1 " O qiiga
Az 1 q@l wfEe # O AT
uTH IAHT IATAvE o g & afFwer
TFEAE & A1 FATE ATE W F FAR
quifgar fzar 2 3a®0 of v A
SIAT 3 WT FA%0 F4M@, THC AE
£5d w9 FC
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%1 ffomfog 38y sem aga & A
zaa atfawme & e e |
Ty Az ani & (s F 0 & Fug
Az oFa fagre 7 4w A
g w7 wforz F dmm &5 FEr A
F AT AT 24 AT A A A 7 e
frogsfr a1 w7 gmw g wAF faw
T AT TEANZ § TT I qATA
¥ A1 A1 TN FW AAG ATAT AGL T 2
fam s s @1 awi 7 fregsr
HI O, WEA IA F1, TAR I,
FEITE 29 1 AR T RN, WIT
T ATE AT AT ) OHT § A/ FTAT
71 o= w g § o fagaw 4
AR FAT E
SHRI D. R. CHAVAN : Madam Deputy
Chairman, tlie Bill tliat is under consideration
is a racy simple Bill. Tlie hon. Mr. Misra there
said that the amount is benig realised. As a
matter of fact what is proposed to be done is
this. | shall illustrate it by an instance.
Suppose, a person migrated fromWe”t
Pakistan and came over to this country and
suppose before his migration to this conutry ho
has mortgaged his property to a resident in
West Pakistan. Let us s y it is 10 standard
acres and these ten standard ; cres have been
mortgaged to a West Pakistan national. Now
he conic over lo this country but at the time of
mortgage he has taken about Rs. 2,000, let us

say. He is entitled for allotment of land. He
comes over to this country but the property
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remains there. Now in accordance wit the
scheme of compensation that i there his claim is
subject to reduction by 25 per cent. Similarly
the amount of money which he had taken from
the Pakistan national is also reduced by 25 per
cent. Some time back a decision was taken by
the Joint Board of Rehabilitation and in
pursuance of that decision certain executive
instructions were issued. Now he is entitled
according to the compensation scheme to get
1\ acres because his property of 10 acres is
subject to a reduction of 25 p-r cent and the
amount of Rs. 2,000 which he had taken is also
reduced to Rs. 1,500. He cannot keep this to
himself. Had there been no partition, he had the
right to redeem his mortgage. Now what we say
is, we shall givu you an allotment of 7|- acres
which is subject to a graded cut and you pay
Rs. 1,500 which is also subject to a graded
cut. In pursuance of the executive instructions
that were issued on th' basis of a decision taken
by the Joint Board of Rehabilitation the
money was deducted from the amount of
compensation that was payable to the
mortgager. And as | stated in my speech where
both the persons have come h re, the
mortgager and the mortgagee, a provision
was made but so far as the mortgager who has
come is concerned there was no provision and
therefore executive instructions were issued
and in pursuance of those executive instructions
deductions were made from the compensation
amounts. Now those executive instructions
Avere challenged in a writ petition in the
Punjab High Court and the Punjab High Court
held that unless there was substantive provision
in the law, under executive instructions  these
deductions could not be nade. | mentioned in
my spaech. that about 23,500 cases had been
decided and money had been realised long
before the decision of the Punjab High Court
which came some time in 1964
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Since 1961 we ha\e been trying to brine this
measure to get the law amended, but
somehow or other on account of pressure of
business ax House it was not possible to get
this done. Hon. Members may be knowing
that this was moved in this House also. So it
is not correct to say that we are realising any
money. It has already been realised and the
cases have air ady been finalised. Tt is only
to meet what has been said in the decision of
the Punjab High Court that we cannot do so,
unless we make a substantive provision in
the law, imder executive instructions that this
measure is being passed. It is just for tlie
purpose of regularising, just for the purpose
of putting the seal of validation on what has
already been done. So there is no question of
realising

V money; it haa already been done.
do not pass this measure all the amounts that
liave been realised by Government may have
to be re- aided. That is the reason why this
'5ill lias been brought. Cases have been
finalised; moneys have been realised. The
only thing that hvs got to be done ia to
regularise that. I hope this will

w the confusion that the
Member there had.

hon.

The hon. Mr. Krishan Kant raised one or two
points. The hon. Member own very well that
we have appoint- an allotment Committee
for the Mose of scrutinising the cases of
<se persons in the Kingsway Camp. The
Committee has analysed a number ases and in
due course all the cases ill be finalised and

the t nements I'  have been constructed
will  he a'lotted to those persons who are eli-
ile.  Concerning  Gur-ki-mandi,  the i.

Member will remember he had | a question and
in r sponse to a supplementary | answered that
in the case of surplus family the matter will be
en up with the Corporation. There re a number
of other problems wliich
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we are looking into and | hope and trust that in
a couple of years' lime all these problems will
be sorted out; and solved.

My hon. friend from Assam raised one or
two  points.  First was  co,u cerning
compensation to be paid for the property that
has been abandoned in East Pakistan, and my
hon. friend interrupted and said that the Nehru -
Liaquat Ali Pact was there. What are the
implications of that Pact? The rnplieation is
that in the case of th who have come to India all
the . prict'.ry rights in the lands which they had
abandoned are vested in them., [t L* im that
because of cerain mfeasure.f taken by the East
Pakistan Govecnm enl those persons, even
though they are entitled to all their rights in
those pr i-perties, cannot exchange or sed them
or receive rent from them. Now i account of
certain things happanii] | there and on account
of the feeling of insecurity that has been ge
there all these persons have been crossing
over and to say that nothing has been done with
regard to such persons ia not correct. If one
understand-! the size and dimension of the
problem he can realise what the Government
has done. I may mention for the infoi mation of
hon. Members that after 1947 nearly Rs. 500
crores have been spent for resettling the persons
coming from West and East Pakistan. And out
of this amount of Rs. 560 crores, nearly Rs.
284 crores—I ara speaking IV memory—have
been spent for rehabilitating persons coming
from East Pakistan.

The hon. Member also referred to tht!
migrants who have come from th wake-of tlie
partition in 1947 up till th' end of December
1960. Then, again, fresh exodus started some
time on the 1st January, 1964. Now,
concerning the question of rehabilitation of
the old
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migrants in Assam, | personally feel And that
is the view of the Government, that their
problem is more or

less solved.

Now, the hon. friend made a reference to
the appointment of the Renew Committee
under the Chairmanship of Shri N.C. Chatterji.
He said that after the TIF Government came to
power in West Bengal, this Committee was
appointed. It ia not correct to say like that. The
decision to appoint this Committee was taken
long before. There were certain residuary
problems there. The hon. Member is well
aware that in 1960-61 this problem was
assessed by the representatives of the
Government of West Bengal and the
Government of India. For the liquidation of
this problem, it was decided to make a
provision of Rs. 21 -7 crores both by way of
grants and loans. As a matter af fact, when the
decision to appoint the Review Committee
was taken, the question was whether this
residuary problem was solved, which was
assessed home time in 1960-61. For the
purpose of studying the problem in depth this
Committee was appointed. As a matter of fact,
it was agreed to between the Government oi"
India and the Government of West Bengal that
the problem existed. So far as the old migrants
in Assam are concerned, it is the view of th >.
Government that the problem does Hot exist.

Secondly, concerning new migrants who
have come, nearly 1,93,000 person's came to
Assam alone. Out of $,33,000 persons who
crossed over from 1st January 1964 to this
country, up to the present time nearly 1,97,000
persons went to Assam. Some of these persons
were admitted into the camps. Home of the
families are staying in the e&rnps even today.
The position is *hat out of those persons who
have lean admitted into the camps, it has lkea
decid"d to settle nearly, 12,000
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families in Assam. There would be som
surplus families. The matter was di.-cussed
with the Chief Mister by the Government of
India. It. was  d;cided, that if it was not
possible to rehabili tate the surplus families
there.  We have assured the Government, of
Assam that we will be  prepared to accept
those families for rehabilitation elsewhere.
This is concerning the new migrants who
have come.

Then, concerning the tea garden land ,
reference was mail? and the hon. Member also
referred to the appointment of an enquiry
committee. That enquiry committee has been
appointed long before. It H true that the
enquiry committee did nol. hold many
meetings, one or two meetings in the
beginning and in between there was no work
done. Recently a meeting was held. | hope and
trust that the report of the enquiry committee
would be available very soon to solve this
problem of lea gard m lands.

| believe 1 have, met most of the points that
have been made by hon. Member;.

SHRI SHEEL BHADRA YAIJEE
What about tlie Nehru-Ligauat Pact? What is
the Government's view?

SHRI D.R. CHAVAN: That exists. | have
mentioned it. Out of Rs. 500
crores - speaking from memory--nearly Rs.
281 crores have been spent on rehabilitating
persons coming lvorn East Pakistan. Now, for
the new persons who have been coming, we
have got v number of projects. These persons
have been rehabilitated in a number of
projects, for example, Danda-fcaranya,
Chanda, Sarguja, Panna, Betul, in Assam, in
Kagaznagar ft Adilabad, etc. So many projects
are there. These families are being setl on
land.
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i feel that | have nut moat of the arcnts which
hon. Merabuis have made. Th*-. Bill is a very
simple one. Aa a matter of fact, the points
that have feeen raised do not como within the
purview of this Bill. This is a simple Bill.
What has been d:>ne in the past is being

regularised because of the decision of the
Punjab High Court ssyiog that you
cannot make A eduction from the

compensation that is payable to the
mortgager, a displaced person, unless you m
ike a substantive provision iu th* law. With
the intention of regularising  what has
been dme, thisincisure has been brought
forward. | hope and trust that there will be no
difficulty ia getting the support of hon.
Members of this House be this measure.

THE DEPUTY CHAIRMAN; The
question is:

"That the Bill further to amend the
Displaced Person; ((' >ov>»nsition tnd
K.'.-habilitation) Act, 1954, as p isied by
the Lok Sabha, be taken into
cmsideration."”
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The mol-on tc Js adopted:

THE DEPUTY CHIRMAN: W* shall now
fake up the clause by da consideration of the
Bill.

Clause 2 was added to tlie Bill.

Clause 1, the Enact'ng Formula una lhe T
tie were ad led to the BIL

SHRI D. R. CHAVAN: Madarn. | beg to
move:

"That the Bill be passed:"

The question Was put and the
as adopted.

IHE DEPUTY CHAIRMAN: And so ili
House stands adjourned sine die.

The House then adjourned sine
die at thirty-six minute! past four
of the clock.



